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STATEMENT OF OBIECTS AND REASONS

In many States local bodics have become weak and ineffective on account
of a variety of reasons, inclodine the failure o hold regular efections, prolonged
supelsessions and inadequale devolution of powers snd  functions. As a
result, Uban Local Bodies are Not ohle (o perform offectively as vibrant
democratic units of self-government,

2. Having regard to these inadequacies, it is considered necessary that
provisions rejaling to Urban T.ocal Bodies are incorporated in the Constitation
particularly for—

(1) putting on a finmer footne the relationship between the  State

Government and the Tiibun Local Rodies with respect to—

{a) the functions and taxation powers; and
(b} arranzements for revenue sharing;
(i) ensuring repular conduct of elections:
(iii) ensuring timely elections in the case of supersession; and
(iv) providing adequate representation for the weaker sections like
Scheduled Castes, Scheduled Tribes and women.
3. Accordingly, it is proposed 1o add & new Part relating to the Urban
Local Bodies in the Constitation to provide for—
(a) constitution of three types of Municipalities:
(1) Nagar Panchayats for areas in transition from a rural area
to urban area;
(i} Municipa! Councils for smaller urban areas;
(i) Municipal Corporations for larger urban areas.

The broad criteria tor specifving the sald areas is being provided in
the proposed article 243Q;

(b) composition of Municipalities, which will be decided by the Legis-
lature of a Stale, havins the following features :

(i) persons to be chosen by direct election;

(i} representation of Chairpersons of Committecs, if any, at ward
or other fevels in the Municipalities:

(i) representition of persons having special knowledge or ex-
pefience of Municipal Administration in Municipalities (without voting
rights);

(¢) election of Chairpersons of a Municipality in the manner specified
in the State law;

{d) constitutton of Committecs at ward level or other level or {evels
within the territoria) aten of 1 Muynicipaltty as may be provided in the
State law;

{e) reservation of sests in every Municipality—

(1) for Scheduled Castes and Scheduled Tibes in proportion to
their prpulation of which not Tess than one-third shall ve for women;
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(i) for women which shall not less than one-third of the total
number of seats;
(iii) in favour of backward class of citizens if so provided by the
Legisiature of the State:
(iv) for Scheduled Castes. Schednled Tribes and women in the
office of Chairner<ons as mav be specificd m the State law:
() fixed tenure ¥ T wears for the Munizipality and re-election within

six months of end of teanre. It a Muvicipality is dissolved before expira-
tion of its duration. elections to he held within a period of six months of
its dissolution;

(2) devolution by the State T.ecislature of powers and responsibilities
upon the Municipalities with respect to preraration of plans for economic
development and cocinl justice, «nd for the implemertation of development
schemes as may bhe required tn enable them t, fiinctinn as institution
of self-government;

(h) levy of taxes and duties by Municipalitizs. assigning of such taxes
and duties to Municina'ities bv State Governments and for making grants-
in-aid by the State to the Municipalities as may be provided in the State

law;
(i) a Fimance Commission to review the finances of the Municipalities
and to recommend princivles for—
(1) determining the taxes which may be assioned to the
Municipalities;
(2) sharing of taxes between the State and Municipalities;
(3) grants-in-aid to the Municipalities from the Consolidated
Fund of the State:

() audit of accounts of the Municipal Corporations by the Comptroller
and Auditor-Genera' of ITndia and laving of reports before th= Legislature
of the State and the Mumicipal Corporation concerned:

(k) making of law hv a State T epislature with respect to elections to
the Municipalities to be condncted nnder th: suverintendence. direction

and control of the chief slectnya’ officer of the State:
(@) application of the nrovisions of the Bill to any Union territory
or part thereof with such mndifications as mav be specified by the President:

(m) exemoting Scheduled aress referred to in clause (1), and tribal
areas referred to in clange () of article 244, from the application of the
Frtension of proysions of the Bill to such areas

provisions of the Bill.
may be done by Parliament by law:

n) disqua-liﬁcaﬁonq for membershin of a Municipality:

(0) bar of jurisdiction of Courts in matters relating to elections to
the Municipalities.
4 The Bill secks to achieve the aforesaid obiectives.

SHEII A KAUL

New Dermn;
The 11th September, 1991.



